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(d) the action taken, thereon?

The Depuly Minister of Labour
(Shri Abld All): (a) Yes

{b) Yes, from one Union

{¢c) The umon complained agalnst
the postponement of elections to the
Works Committee

(d) A suggestion has been made to
the management to hold the elections
early.

Shri Tangamani: Even 1n the 16th
Labour Conference 1t was decided
that more power should be given to
the Works Committees So may I
know the specific dates on whieh the
election will take place both for the
Kargah Collieries and the other two
collieries to which a reference was
made when the reply was given on
the 17th*

12 hrs.

Shri Abid Ali: The other Union
objected for holding the election on
the ground that i1t was contrary to
the decision reached in the Labour
Advisory Committee of Bihar and that
matter had to be given consideration
Therefore 1t was thought necessary to
postpone the clection Of course,
reference was made about it

Shri Tangamani: He said on a pre-
vious occasion that the Regional
Labour Commuissioner ha. gone into
1t and a decision has been taken and
a firm date will be fixed I would
hke to know when this particula:
election 1s to take place

Shri Abid Ali: Date has not been
fixed

-Mr Speaker: Question-hour 1s over

SHORT NOTICE QUESTION
Cameroons
+
Shri Vasudevan Nalr:
Shri H N Mukerjoe:
Shrimati Renuy
Chakravartty:
Will the Prime Minister be pleased
to state:

(a) whether his attention has been
drewn to urgent representations made
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recently to the Government of India
by representatives of the peoples’
movement in the Cameroons request-
ing for support to the cause of popu-
lar freedom there,

(b) whether the question of the
future of the Cameroons is coming
up shortly before the Trusteeship
Council of the United Nations,

(¢) whether India was represented
in a Commussion sent to the Came-
roons 1n order to report on conditions
there to the said Council, and

(d) whether a copy of the said re-
port expounding our attitude m the
matter will be laid on the Table of
the House?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) There are several pohtical
parties 1n the Cameroons One of
them, called the Party of the Union
of the Population of the Cameroons,
has sent us some messages asking
us to support their point of view

(b) The Trusteeship Council met
on 30th January and has already
made its recommendations about the
future of the Cameroons

(¢) Shr1 Rikhi Jaipal, First Secre-
tary in our Permanent Representa-
tive s office in New York, was elected
by the Trusteeship Council to be the
Indian expert on the recent Visiting
Mission to the Cameroons He was
however, not a Government rep e-
sentive and was elected m his per-
sonal capacitv

(d) The Vistting Mission submutted
a unanimous report A copy will be
sent to the Parkament Library

Shri Vasudevan Nair: May I know
what 1s the attitude of the Govern-
ment of India on the question of
deciding the future of the Tiustee-
ship Terntory the Cameroons, whe-
ther the Government of India supports
the demand of the people of the Came-
roons that there should be a referen-
dum before deciding the future of the
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Cameroons and the question of the
Union of the two Cameroons?

Shrimati Lakshmi Menon: The at-
titude of the Government of India is
very well known regarding the liber-
ation of the people who are under the
Trusteeship system Regarding the
procedure, the procedure is adopted
by the General Assembly and Tustee-
ship Council.

Shri Vasudevan Nair: I would like
to know the attitude of the Govern-
ment of India in the matter.

Shrimati Lakshmi Menon: The
Government of India’s attitude is that
all these areas should be liberated and
in consultation with the people of that
area.

Shrimati Renu Chakravartty: May I
know why it iy that the Indian ex-
pert did not give a note of dissent to
the report of the Commission to the
Cameroons which has accepted the
present division of the Cameroons as
a basis for its recommendation and
has specifically also recommended
that a part of the British Cameroon
should remain integrated with Bri-
tish Nigeria which goes completely
contrary to what has just been stated
regarding the policy of the Govern-
ment of India®

Shrimati Lak,bmi Menon: This is a
fact finding mission and the Govern-
ment of India did not issue any in-
structions to the expert. I will read
the rule regarding choice of expert
which will clarify the situation:

“The Trusteeship Council shall
select the members of each visit-
ing mission who shall preferably
be one or more of the represen-
tatives on the Council. Each mis-
sion may be assisted by experts
and by representatives of the
local administration. A mission
and the individual members
thereof shall, while engaged in a
visit, act only on the basis of the
instructions of the Council and
shall be responsible exclusively to
it”
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The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): As hag been stated in the
answer to the question, there are
numerous parties there. It is one
thing to be clear about freedom com-
ing to the Cameroons; it is another
thing to be absolutely clear as to the
method to be adopted, the next step
to be taken. For instance a difficulty
arises. May I say that the whole of
the Cameroons must be united and
free. If their present demand means
that that part of the Cameroons which
can become free must not become free,
a dufficult question arises which I am
not in a position to answer The
circumstances, the people there, the
peoples wishes have to be consulted
Here 15 a certain part which 1s hkely
to become free Are we to delay
that becausc of some other demand
attached to 1t? I am not giving an
opintlon 1 am merely indicating a
difficulty of this problem. The broad
1ssue is that the Cameroons should be
free and become¢ independent We
support that For the rest, 1t 1s for
the leaders of the Cameroons to de-
cide as to what they would like to
do

Shrimati Renu Chakravartty: May
1 know 1f the report of the Mission
to th~ Cameroons is not being sup-
ported fully by the representative of
the Government of India in the Gene-
1al A.cembly and whether any parti-
cular umted move will be made on
behalf of the Asian African Group
within the General Assembly on this
1ssue?

Shri Jawaharlal Nehru: There are
differcnces of opinion as far as I
know. I do not know what the latest
development in the Asian African
Group might be. But in the Came-
roons themselves, there are differences
of opinion among the popular orga-
nisations.

Shri Vasudevan Nair: Has it come
to the notice of the Government of
India that there are complaints about
the Commission that visited the Came-
roons, that the General Assembly and
Trusteeship Council wanted them
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even to go to jails and receive peti-
tions and they did not do so?

Shrimatl Lakshmi Menon: The Com-
mission, under the rules, has the right
to visit any place that they hked and
receive petitions and interview peti-
tioners which they have done. Bince
it 1s a fact finding mussion, 1t takes
all steps necessary to find the real
facts about the terms of reference

Shrimati Renu Chakravartty: On
the question of the French Cameroons
which will be declared independent
within the French Union and is going
to be declared on 1st January, 1960,
may I know whether the Govern-
ment of India will while supporting,
I beheve from the Prime Minister's
statement, declaration of Independ-
ence within the French Union, press
for the withdrawal of the 60,000 for-
eign troops from the Cameroons after
that date?

Shri Jawaharlal Nehru: Naturally,
we should like the troops to be with-
drawn I do not quite know what
the hon. Member means by our pres-
sing for it. In what capacity do we
press?” We express our opinion when-
ever occasion offers

Shrimati Lakshmi Menon: In the
Resolution that is already adopted,
these things are taken care of. For
instance, it welcomes with satisfac-
tion the assurances given by the
Prime Minister of the Cameroons
under French Administration to the
visiting Mission and which have been
reiterated on behalf of the adminis-
tering authority before the Council
that necessary measures are being dis-
cussed in the Legislative Assembly for
the granting of the broader measures
of political amnesty and strongly urges
that such amnesty should be granted
on the widest possible basis with the
least possible delay and also for the
return of exiles without reprisals, etc.
All these assurances were given. That
is why we supported the Resotution—
troops also.

PHALGUNA 4, 1880 (SAKA)

Oral Answers 2346

WRITTEN ANSWERS TO
QUESTIONS

Steel Foundries

*527. Shri 8. M. Banerjee: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of steel foundnies
to be set up in the country during the
Second Five Year Plan period and
Third Five Year Plan period res-
pectively; and

(b) the capacity of such foundries
and amount likely to be spent thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement 1s laid on the Table of the
House

Statement

(2) Ten steel foundries are to be set
up during the Second Plan period
It is not possible to say how many
steel foundries would be established
during the Third Plan period.

(b) The total capacity of the ten
foundries 1s 44820 tons per annum.
The total estimated cost of these
foundries 1s about Rs. 6:5 crores. This
figure 1s exclusive of the cost of the
Foundry Forge Plant to be set up 1in
the public sector. Four units have
already come into operation and four
more are likely to come up by the
end of 1958 Over and above this
the much enlarged project of foundry
forge with Czechoslovakia collabora-
tion is being estabhshed at Ranchi.
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